HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION
No. 253/Rules/DHC Dated: 23.07.2010

In exercise of the powers conferred by Sub-Section (10) of Section 11 of the Arbitration and
Conciliation Act, 1996 (No.26 of 1996) read with Para 12 of the Scheme for Appointment of Arbitrators,
1996 notified vide Notification No. 16/Rules dated 29.1.1996 and further amended vide Notification No.
174/Rules/DHC dated 18.8.2003 & Notification No.391/Rules/DHC dated 9.11.2009, Hon'ble the Chief
Justice of High Court of Delhi hereby makes the following amendments in Paras 3, 4(1) and 10 of the said
Scheme:-

1. The following shall be substituted for the existing Para 3:-

“3(1) All the Judges of the High Court exercising ordinary civil jurisdiction stand
designated under Section 11(6) of the Arbitration and Conciliation Act, to take
necessary measures for the purpose of dealing with the request made in para 2.

(i)  The request so made shall initially be placed before the Judge Incharge of the
Original Side for appropriate allocation.”

2. The following shall be substituted for the existing Para 4(i):-

“4.(1) The Judge to whom allocation has been made under para 3(i1) may seek further
information or clarification or production of documents from the party making a
request under this Scheme as he may deem fit.”

3. The following shall be substituted for the existing Para 10:-

“10. The party making request under para 2 of this Scheme shall along with the
request for arbitration pay administrative cost according to following scales:-

Amount or value of subject matter Proper administrative cost
Upto Rs. 5 lac ‘ Rs. 2,000/-
Rs. 5 lac upto 50 lac Rs. 5,000/-
Above Rs.50 lac Rs.10,000/-

NOTE: THESE AMENDMENTS SHALL COME INTO FORCE FROM THE DATE OF
THEIR PUBLICATION IN THE GAZETTE.

BY ORDER OF THE COURT

Sd/-
(RAKESH KAPOOR)
REGISTRAR GENERAL



